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LOK SABHA 

SaturdaiY, December 23, 1967/ Pausa, 2, 
1889 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

SHORT NOTICE QUESTION 

PuRCHASES MADE BY DALAI LAMA 

S.N.Q. 18. SHRI JYOTIRMOY 
BASU : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state: 

(a) whether it is a fact that efforts 
are being made on behalf of Dalai 
Lama to make extensive purchases of 
properties like Tea Estates in border 
areas, especially in Kangra and Hima-
chal Pradesh areas; 

(b) whether it is also a fact that 
funds for this are coming from U.S.A. 
and some other Western capitalist coun-
tries; and 

(c) if so, Government's reaction 
thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AF-
FAIRS (SHRJ SURENDRA PAL 
SINGH) : (a) to (c). As explained in 
the statement laid On the Table of the 
House, certain properties haVe been 
purchased in the name of the Tibetan 
Industrial Rehabilitation Society. The 
Society receives assistance from the 
Central Relief Committee which is a 
non-official organisation in India. The 
Relief Committee has also received 
CODlributions raised by a number of 
foreign voluntary organisations. The 
Government of India have no infor-
mation that any foreign GoverDmlllt 
has made any contribution to the funds 
of the Tibetan Industrial Rehabilitation 
Society. ~i 
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Statement 

Under the laws there is DO bar on 
foreigners against the purchase of land 
and other properties in India. 

2. The Tibetan Industrial Rehabilita-
tion Society was registered, as a charit-
able Society under the Society Registra-
tion Act XXI of 1860-Punjab Amend-
ment Act, 19S7, as extended to the 
Union Territory of Delhi. The Society 
is reported to have purchased lands in 
the following places in Himachal 
Pradesh:-

(i)At Bir two Tea Gardens cover-
ing a total area of 29S acres. 
In addition they have purchas-
ed 16 acres, in the same local-
ity, for establishing a wooDen 
mill; 

W) At Poanta (Himachal Pra-
desh) 12 acres; 

(iii) Sataun (Himachal Pradesh) 
10 acres; 

(iv) Kumarau (Himachal Pradesh) 
9 acres. 

These lands have been purchased for 
rehabilitation of approximately 600 
Tibetan refu~ families. 

3. The Central Relief Committee 
(India) (a non-official organisation) is 
the only body which provides funds to 
the Society. Voluntary contributions 
raised by the aid agencies in foreillD 
countries are not sent directly to any 
rehabilitation unit but are cbanneliaed 
through the Central Relief Committee 
(India) . The Government of India 
have no knowledge that any foreign 
government, as such, baa made any con-
tribution towards the Tibetan Indus-
trial RehabilitatiOn Society. 

4. Fund. raised tbroush the voluntary 
coollihutions by the people of foreiJn 
countries have been received throush 
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the following agencies:-
(a) European Campaign Commit-

tee 1966; 
(b) Norwegian Refugee Council; 
(c) Swiss Aid to Tibetans; 
(d) Catholic Relief Services. 

5. In terms of the provision of the 
Jaw, under which the Society has been 
registered, the accounts of the Society 
haVe been audited and the Report is 
available with the Central Relief Com-
mittee (India). 

SHRI JYOTJRMOY BASU: This 
gentleman, the Dalai Lama, came as a 
refugee seeking asylum which was 
granted by Government. Now he is 
involving himself in political activities 
as well as in investment effort and ex-
ploitation joining hands with foreigners. 

In Delhi alone His Holiness, the Dalai 
Lama has two bureaux which run de-
partments like Press and Information 
Department, Perml! Department for 
Tibetans who wish to travel within India 
and abroad, ration department, indus-
tries and investment department and 
many other unseen departments. His 

Question 
carrying OIl political activities in this 
country? It is not a political activity. 
These are charitable institutions which 
he has set up for the rehabilitation of 
the Tibetan refugees and for helping 
the Tibetan refugees. 

SHRI JYOTIRMOY BASU: What 
about the press and information depart-
ment? 

SHRI SURENDRA PAL SINGH: 
As regards the total amount of aid re-
ceived by this particular society, it 
comes to Rs. 54.68 lakhs from foreign 
agencies. 

As regards the question whether any 
money has come from the PlA80 
funds or from America, We have no 
information whatsoever in our haDd. 
Actually, as I have said in my statement 
already, as far as the Government of 
India are concerned, we do not know at 
all if any money has come from any 
foreign government whatsoever. What-
ever money has come has come from 
various charitable institutions abroad 
who are collecting money for the Tibe-
tan refugees in India. 

Holiness has bought extensive properties SHRI JYOTIRMOY BASU: His 
in the border areas of Himachal Pra- knowledge is very limited. 
desh, a cotton mill here, some other 
complex in Bhopal, iron and steel works SHRI SURENDRA PAL SINGH: 
near Calcutta with the help of Belgians, These are private organisations where 
who are host to the NATO.... Government do not come into the 

MR. SPEAKER: The hon. Member picture. 
is giving information. What is his 
question? 

SHRI JYOTJRMOY BASU My 
question is this. As I have just said the 
Belgians are co-operating with the 
Dalai Lama who is finding finance from 
the Yankees. 

So far, what is the total amount that 
has come from abroad for the Dalai 
Lama and also in the name of the 
Tibetan refugees including withdrawala 
from the PlA80 funds which are pre-
served in India? 

SHRI SURENDRA PAL SINGH: 
May I say at the very outset that it is 
very wrong on the part of the bon. 
Member to say that the Dalai Lama is 

SHRI JYOTIRMOY BASU : What 
is the total value of immovable assets 
that haVe been brought by the Dalai 
Lama into India and how much of the 
same has been sent out within the Gov-
ernment's knowledge? May I also know 
the details of the privileges that are en-
joyed by the Dalai Lama's and the 
Tibetan Refugees various establisb-
ments in India, and the number of 
foreigners working for them? 

SHRI SURENDRA PAL SINGH 
I submit I have not got the detaila of 
all the valuables and wealth brought 
into India by the Dalai Lama. An I 
can say is that as far as this particular 
society is concerned, he has contribut-
ed about Rs. 20,000 when he set k up. 
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SHRl UMANATH: May I know 
whether the attention of Government 
has been drawn to certain press reports 
recently that these officers of the Dalai 
Lama have become centres of inter-
national intrigues and even CIA eSJIion-
age activities; if not, I would like to 
know whether there is any check as to 
how the foreign money that is being 
received by the Dalai Lama is used 
within the country, i.e. it is not used 
for purposes other than humanitarian 
purposes etc., for which it is meant I 
would like to know what arrangement 
is there by the Government to check it 
up. 

SHRl SURENDRA PAL SINGH : 
There seems to be a misunderstanding 
in the minds of members that this 
particular society is run by the Dalai 
Lama's representatives or by Tibetans 
alone. This society has a governing 
body consisting of about seven persons, 
out of whom three are Indians, three 
are Tibetans and one is a foreigner and 
Dr. Gopal Singh, M.P., who is a pro-
minent person. who is known to every-
hody, Is the Chairman of the society. 

SHRI ATAL BIHARI VAJPAYEE : 
He is a leftist. 

SHRl SURENDRA PAL SINGH : 
All the funds which are collected by 
various foreign agencies and all over 
the country come to the Central Relief 
Committee which is a non-official body 
and it is the duty of the CRC to c0-
ordinate, to receive these funds, and to 
distribute them properly. So, a tho-
rough check is kept, the CRC is fully 
in the picture as to what going on, 
where the money is coming from etc., 
and all the activities of the society are 
funy above board. 
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SHRI HEM BARUA : The bon. 
Minister has stated that money has come 
to the Dalai Lama from different chari-
table orgaDiliations in the world for 
charitable purposes. In that context, 
may I know whether the buying of tea 
estates comes within the purview of 
charitable activities and whether the 
Government propose to give the Dalai 
Lama the legitimate rights to follow 
his pursuits in this country without any 
bindrauce ? 

SHlU SURENDRA PAL SINGH: 
Aid from foreign agencies is not given 
to the Dalai Lama himself. They have 
given to this particular society, a charti-
able society registered under the socie-
ties Act. And, what was the second 
part of the question? 

SHRI HEM BARUA : Whether the 
Dalai Lama would be allowed to pursue 
his legitimate activities in this country 
without any restrictions. 

SHRI SURENDRA PAL SINGH: 
As fac as that is concerned, the hon. 
Member knows that we have placed 
no restrictions on the Dalai Lama carry-
ing on his activities aud all his activities 
which concern the rehabilitation and 
resettlement of the refugees. It is only 
the political activities which we have 
advised him not to indulge in. 

AN HON. MEMBER: But he is 
doing it. (Interruption). 

SHRI D. C. SHARMA: May I 
know from the hon. Minister whether 
be it sure of the fact that His Holiness 
the Dalai Lama is performing only 
those duties which are necessitated on 
account of his flight from Tibet aad 
011 aacount of the Tibetans from that 
country and is he also sure of the fact 

Que:rtiora 
that the Dalai Lama is not being given 
that opportunity of political propagBDda 
which has recently been given to the 
African League which is doing pr0-
paganda against the South African 
Apartheid policy? After all the Dalai 
Lama will also have the sa~e opinion 
against Maoism and I think our Govern-
ment has no good feeling towards that. 

SHRI SURENDRA PAL SINGH: 
Sir, the Dalai Lama is our honoured 
guest. We haVe not placed any restric-
tions on his activities. He is carrying 
on whatever be is doing in regard to 
the welfare or the resettlement of his 
countrymen. He is carrying 011 those 
~ctiviti.es with whatever help he is get-
tlng hImself and with whatever help is 
coming from outside. We have merely 
:utvised hin;t. that he should not indulge 
ID any polItIcal activity which is likely 
to impair our relations with our neigh-
bouring countries, and to that he has 
agreed, and there is no demand from 
his side in respect of the other things 
that the han. Member mentioned. 
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SHRI NATH PAl : The Dalai Lama 
represents in international law tho leai-
timate Government of the Tibetan peo-
ple. Just as Queen Wilhelmina, when 
she had to take refuge from the Nazi 
aggressors in the United Kingdom, the 
fact that she was alone did not detract 
from the essence of what she represent-
ed, namely the legitimate Government 
of the Netherlands, the Dalai Lama re-
presents the only legitimate Government 
of the people of Tibet. As such, he 
has been pleading, I think, for due re-
cognition from the Government of 
India and also asking for facilities for 
travel abroad to carry out his legitimate 
religious duties and also I think seck-
ing facilities to go to the UN to seck 
justice for his people and his country 
at the hands of that body, which stands 
as the defender of the rights of nations. 
May I know what is the Government of 
India's reaction to these different pleas 
for help and recognition by His Holi-
ness the Dalai Lama? 

SHRI SURENDRA PAL SINGH : 
This question is also on the same lines 
as that put by Shastriji. It is a very 
wide question which involves policy 
matters. It has been explained on the 
ftoor of the House a number of times 
that it is true that the Dalai Lama wu 
the head of the local Government, but 
we have also recognised Chinese suze-
rainty over Tibet. 

SHRI NATIf PAl : I also' asked 
whether the Dalai Lama asked for faci-
lities for travel to neighbouring Bud-
dhist countries in connection with his 
religious duties. What is the Govern-
ment's reaction to that 7 I allo/ute<! 
wbether he wanted to go to UN. (llI/fI'-
ruptlons). UN happen, to be in 
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America. (Interruption). What is the 
reaction of the Government of India 
to his desire to go to the UN ? 

SHRI SURENDRA PAL SINGH: 
The hon. Member is aware that the 
Dalai Lama recently paid a visit to 
Japan and other places. Our permission 
was asked and We gave it gladly. In 
future if he comes forward with such 
requests, we will certainly consider 
them. About the UN, such a request 
has Dot come to us from him yet. 

SHRI P. VENKATASUBBAIAH: 
I am glad the Government have repu-
diated certain allegations about the in-
tentions and motives of the Dalai Lama 
in this country. Since there is a large 
exodus of Tibetan refugees to our coun-
try because of the Maoist activities 
there, do the Government propOSe to 
give some more assistance to the Dalai 
Lama and the charitable institutions he 
is running for rehabilitating the Tibetan 
refugees in conformity with our tradi-
tions of giving asylum to the people 
who have been forced to leave their 
country ? 

SHRI SURENDRA PAL SINGH: 
In addition to whatever is being done 
by the Dalai Lama and his organisa-
tions in this regard, Government of 
India have their own schemes for the 
rehabilitation of the Tibetan refugees. 
Both the schemes are going on in a 
parallel way. 
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SHRI NARENDRA SINGH 
MAHIDA: Sir Dalai Lama enjoys a 
special status in our country. May I 
know whether his properties are exempt 
from wealth tax or income tax? 

SHRI SURENDRA PAL SINGH: 
I have no information on that point. 
I require fresh notice to answer that 
question. 

SHRI INDRAIIT GUPTA : May I 
know whether the activities of all the 
Tibetan refugee establishments or ins-
titutions which are functioning at the 
moment in this country are all guided 
or looked after by the Central Relief 
Committee· if so, may I know what is 
the numb~ of American and British 
citizens who are working in this country 
now attached to these various organisa-· 
tions and whether they are given any 
special privilege or immunity of any 
kind? 

SHRI SURENDRA PAL SJ;NGH: 
According to information in my poaaes-
sion I can only say about this particular 
society which has been registered re-
cently. I have no infOI'JDation. about-
the other institutions. (Interruption). 

SHRI V. KRISHNAMOORTHI : 
MI. Speaker, Sir, you are always very 
kind to me. 
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MR. SPEAKER : Be kind to Dalai 
Lama. 

SHRI V. KRISHNAMOORlHI: 
Sir, We always share the sympathy to-
wards Dalai Lama. That is a different 
matter. As far as Dalai Lama is con-
cerned he is an enemy of a foreign 
country and we have given shelter for 
all his activities in India. As far as 
I ndia is concerned, India can take the 
matter to the United Nations and ad-
vocate Dalai Lama's affair. But is it 
proper for us to aid Dalai Lama and 
go to United Nations and canvass 
against a country which is very deteri-
mental to our interests? He must be a 
guest, but he should not bring India 
into difficulties. May I know from the 
hon. Minister what steps the Govern-
ment of India has taken to secure our 
interests before giving protection to 
Dalai Lama? 

SHRI SURENDRA PAL SINGH: 
Our country's interests are always 
upper-most in our mind. We always 
talte care of that. As far as giving 
asylum to Dalai Lama is concerned, 
as the House has already been informed, 
we have done it on humanitarian 
grounds. That We have always done 
and any civilised country would do that. 
Regarding the other question about 
raising the matter in the United 
Nations, it has not been raised and 
therefore there is no question of raising 
it here now. 
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SHRI KARTlK ORAN : It is very 
nice of our government to extend tradi-
tional hospitality to the foreigners who 
come and seek political asylum in our 
country. Today Dalai Lama has come; 
tomorrow some Russian will come, the 
next day some Chinese, the fourth day 
some Americans, then the English aDd 
others. Now, We are very particular 
in rehabilitating foreiprs. Here I 
would like to draw the attention of the 
government to the fact that wl'erever 
big projects are coming up the AdiJtasis 
are being displaced and no attempt has 
been made to properly rehabiHIBte 
them. I would like to know from the 
government whether it is not a fact 
that the foreigners occupy an acm.n-
tageous position in India in the mailer 
of rehabilitation wbereas the Indians 
are treated as second-rate citizens? 
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SHRI SURENDRA PAL SINGH: I 
think the remarks of the hon. Member 
are not fair. It IS true that foreigners 
have no restrictions and they can buy 
property wherever they like aDd settle 
wherever they like and whenever they 
like. That is done on humanitarian 
grounds. But to say that we. do not 
treat our own people well is not correct. 
Every possible help is given to our 
citizens. 
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MR. SPEAKER : The question began 
wid! the purchase of some tea estates. 
Theil the whole of the Tibet question, 
CbiDa question and America question 
came in. Because today there is no 
question hour attd the hon. Minister also 
was kind enough to answer, I permitted 
the.e supplementaries, thougb they are 
not strictly relevant. Now, on this 
quelltion the whole policy is being 
covered, not only Tibet but also 
America and even CIA. 

SHRl INDBR J. MALHOTRA: May 
I know whether the Dalai Lama and 
any of his organisations before buying 

Question 
this property took the permission of 
the Central Government or had any 
discussion with the Central Govem-
ment? 

SHRI SURENDRA PAL SINGH: 
I can only reply in regard to the pro-
perties purchased by the particular s0-
ciety, which is a society registered 
under the Societies Act. As I have 
stated in the statement itself, there is 
no bar on any society buying any pro-
perty anywhere. So, the question of 
taking any permission does not arise. 

SHRI INDER I. MALHOTRA: Be-
fore buying these properties, had any 
of these organisations taken permission 
or had any discussion with the Central 
Government? 

SHRI SURENDRA PAL SINGH: 
They did not have to take our per-
mission. 
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SHRI R. K. SINHA : Sir, while I 
protat against the equation of Ram 
with Dalai Lama, because I belong to 
Ayodhaya, I want to put a question 
that political or economic rehabilitation 
of Dalai Lama is one thing but taking 
the chestnuts out of the fire for foreign 
powers is another thing. Some nego-
tiations are being carried on by America 
and China in Warsaw. The American-
supported countries in the world are 
very lukewarm about Tibet. It appears 
that Tibetan lobby is much more enthu-
siastic about Dalai Lama here. Shall 
we bother about the interests of our 
country or the interests of foreign 
powers ? We should look at the pro-
blems in the context of our national 
interests. 

MR. SPEAKER : I don't think any 
reply is necessary. 
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SHRI TBNNBTI VISWANATHAM: 
The Minister was pleased to say that 
real estates were purchased but he does 
not know the extent. Does he at least 
know the quality of tea grown and if 
we drink that tea does he think that 
our relations with China will become 
worse than what they are? 

SHRI SURENDRA PAL SINGH : 
I do not see any reason why any pro-
perty purchased by the society should 
have any adverse effect on our relations 
with China. It is purely for charitable 
and humanitarian purposes and politics 
is not involved in it- there at all. I do 
Lut agree with the han. Member's view 
that it will affect our relations with 
China. 

SHRI G. S. REDDI : Is it not in 
consonance with our secular policy to 
allow Dalai Lama to preach, propagatc 
aDd practise Buddhist religion in our 
country ? 

SHRI SURENDRA PAL SINGH: 
The Dalai Lama is at perfect liberty. 

MR. SPEAKER : The more I wait 
more new people are getting up. Even 
people on the back benches who were 
talking among themselves have come to 
the front benches and are anxious to 
ask supplementaries. 

SHRI S. S. KOTHARI: Will the 
Government keep a track of the land 
purchased by the Dalai Lama from 
time to time directly or indirectly and 
see that those lands are dispersed and 
are not in strategic areas 10 that a 
Tibetan enclave is not created? Some 

Question 
Members may laugh at it but after two, 
three or five years you may have a DeW 
problem that a Tibetan enclave may 
come up aDd some political insurrec-
tion or something may come from there. 
In view of past experienCe would the 
Ministry take note of it and carefully 
watch how the Dalai Lama acquires 
more and more lands? He is a guest 
and We welcome him but not at the 
cost of national security. It is going 
to happen after ten years. I shall show 
it if I am here in the House then. 

SHRI SURENDRA PAL SINGH: 
The Government of India does Dot in-
terfere with the functioning of priv~c 
organisations. As regards the lands pur-
chased by this society and how they are 
utilised, I may assure the han. Mem-
bers that the Central Relief Commit.tcc. 
through which all the funds from 
foreign countries as well as from 
India are channelised for this particular 
society, does keep itself fully informed 
of how they are utilised and the acti-
vities of the society are absolutely above 
board. There is no reason whatsoever 
why the han. Member should doubt 
its bona fides. 
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SHRI TULSHIDAS lADHA V : May 
I know whether Dalai Lama bas accept-
ed the nationality of India IlIId if not, 
how has he got the authority to pur-
chase land aDd property here? 
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MR. SPEAKER : This question has 
been asked at least ball a dozen times. 
The unfortunate thing is that many of 
them who put the questions either were 
not present here or if they were present 
they were somewhere else. Now the 
same question is being repeated. Ex-
actly the same question was asked when 
they were in the Lobby or somewhere 
else. I have already allowed 40 minutes 
for this. 

If the hon. Minister wants to reply, 
be can. 

SHRI SURBNDRA PAL SINGH: 
If the hon. Member takes the trouble 
of going through that statement, he 
will find that there is no bar On foreig-
nen against the purchase of land and 
other properties in India. 
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SHRI RAJASEKHARAN: May I 
know whether the Government of India 
is aware that there is a proposal by the 
Tibetan Resettlement Association in 
Myaore to have the Tibetan refugees 
and a1lo the landless people settled in 
Myaolle State. If that is true, is the 
Government of India going to allow 
tbe scheme? 

SHRI SURENDRA PAL SINGH : I 
have no infoflJllltion about it. 
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MR. SPEAKER : Now, the whole 

debate will be concluded by Mr. 
Kachwai. Mr. Kachwai. 
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11.45 lin. 

PAPERS LAID ON THE TABLE 

AUDITED ACCOUNTS OF INDIAN INI11-
TUTE OF TECHNOLOGY ETC. 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION 
(SHRI BHAOWAT JHA AZAD) : On 
behalf of Dr. Triguna Sen. I beg to lay 
on the Table :-

( 1) A copy of the Audited 
Accounts of the Indian 11IIIli-
tute of Technology. Kharag-
pur. for tbe year 1965-66, 
under sub-section (4) of aec-
lion 23 of the fnatitutes ot 
Technology Act, 1961. [Ploced 
in Libruary. See No. LT-2188/ 
67]. 

(2) A copy of the Punjab Local 
Authorities (Aided Scbook) 
Haryana Amendment OrdI-
nance, 1967 (Haryana Ordl-
IlIIICe No. 9 of 1967) pr0-
mulgated by the Governor of 
Haryana on the 3rd October, 
1967. unda- article 213(2) 
(a) of the Conatitution read 




